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7 Oral Answers DECEMBER 1978 bral Answers 8 

The definition of 'family' section 37(b) 
of the shoulrl be modifittl to exclude 
major as SII�ted in the National 
Guiddincs. 

3 

While this .. in t� ... 01 i�fa It w is 
rigorous thall "bat tho f'..atinal Guid li " 8U�gestrd, State Governrr.enU 

were free to make their even more 
stringent if, in tllI'ir judgement, 

th is. The Na
t al Guidelinr:.. ... l" set the outer 
limits of legi�lation. If the State Go-

fed that the law 
to the Guidelines, 

they may formulate (Jro
posal to govern fUlur/" casl':s. As far IU 

cases ar" The 
suggeatttl would result i. 

in that thl' bmdit of the 
revised definition be 
to those landowneri whose caaa are 
peuding. 

'I The limitation for for re- The provisions difT�r<'nt t,·nar.(y h.ws 
of rent (one year present) the subject were n!cdifi.d by s�ctkn 
be to permit filing of I,) of Ori,sa I ar.d Retillms Act 

claims which have become rime- which pres ibrd a d (,f (,nr )'lar 
barred under the relevant for slIch c1aim�. Thr State Go-

4 The Act may be amended to permit Re
venue Officers appoint Receivers 
where there it prima lam ev ence of a dispute regarding exi.tence of land-Iord
tenant relationship the circuIllltances 

such a course 

The law should cl arly permit the recovery 
of dues of C!<Hlperativea from the 

for surplus 
land. 

vernment earlier �eparate 
legislation to validat!" tht' "ction ' tal".
by some revenue courl'< which passed 
orders in ignoranc," of the Land 
forma Act', provision b;t if a further 
relaxatio is giv:-n now a number 0 f 

would \)f" revived and the in
of tenants of whom ha riayati right. the 

meantime would be in 

The law, it stands 
seem prohibit 
of the Act p .. rmits 
appoint Receiv("ri. 

at docs 
thi;. Secticn 15(7) 
R"\Tn lie C flic�1 � to. 

may not b.. 
since Co-operalives clain;s 
section 48 of the Act. 1hry �nioy a 
ri�ht of appeal mov!" the 
Civil Court. It may be tIlat they do 

forward to the claims iD 
time. This difficulty a � got over 
by a provision in the Rules t�at 
the Revenue Officer should send COplCl 
of the draft Auessment Roll to primary 
Co-operatives and Land 
Banb in whOle jurisdicll0ll: the' property 
is .itualerl. 

6 The time limit appeal under sectloo There is no objection to this ameodmeot 60(12) abould be reduced from !I yean to !I 
moathl. 
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